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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 114/2024
IN
ORIGINAL APPLICATION NO. 550/2022

IN THE MATTER OF:
PRAMOD KUMAR AGARWAL ... APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & OTHERS veeee... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. COMPLIANCE REPORT ON BEHALF OF
UTTAR PRADESH POLLUTION CONTROL
BOARD IN COMPLIANCE OF THE ORDER DT.
23.12.2024 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL

ANNEXURES

2. COPY OF THE COMPLIANCE REPORT DT.
17.12.2024 ATTACHED HEREWITH AS
ANNEXURE A-1

3. COPY OF INSPECTION REPORT DT. 22.01.202
ATTACHED HEREWITH AS ANNEXURE A-2

4. COPY OF LABORATORY REPORT ATTACHED
HEREWITH AS ANNEXURE A-3.
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5. [COPY OF THE LETTER DT. 30.01.2025 HAS
BEEN ANNEXED HEREWITH AS ANNEXURE
A-4

THROUGH
-
BHANWAR P INGH JADON

COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD
EMAIL- bhanwar09jadon@gmail.com

DATE: 06.02.2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. No. 114/2024
IN
ORIGINAL APPLICATION NO. 550/2022

IN THE MATTER OF:

PRAMOD KUMAR AGARWAL .. APPLICANT(s)
VERSUS

STATE OF UTTAR PRADESH & OTHERS  ....... RESPONDENT(s)

COMPLIANCE REPORT ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDER
DT. 23.12.2024 PASSED BY THE HON’BLE NATIONAL GRREN

'TRIBUNAL

I, Vikas Mishra, aged about 45 years, S/o Shri G.S. Mishra, posted as Regional
Officer, Uttar Pradesh Pollution Control Board, presently at Ghaziabad, do

hereby solemnly affirm and state as under:

!

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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3. That in the present matter, the applicant has raised allegation against the

non-maintenance of the Nallah near Shahid Nagar Metro Station, G.T.

Road Sahibabad, Ghaziabad and flooding foul smell around the area

causing nuisance.

4. That the Hon'ble Tribunal vide judgment dated 18.07.2023 had disposed

of the said matter and directed as follows-

"4.In view of reports submitted by State PCB and joint Committee

reportand in viewof contention raised by the learned Counsel for the

parties, we direct as follows:-

il

ii.

.

Municipal Corporation and Jal Nigam is directed to ensure that 100%
of the said drain is topped at terminal Sewage Treatment plants either
by direct lifting to the dedicated plant or by interception and diversion
to under wilized plants.

The Municipal Corporation. Ghaziabad shall ensure thatactivities in
up-stream region of M/s Nipun Saffron Valley society are regulated as
per approved land use and regulate the flow as well as quality of
effluent entering into the drain recommended by the joint Committee
report.

Strict action should be taken against littering into the drains and bar
screens be installed at regular intervals for collection and removal of
waste finding its way into the drain

Municipal Corporation should consider technical interventions like
installation of floating aerators in the stretches of druin where issue of
foul smell is persistent despite other measures in place due to stagnancy

b

or other local factors in the drain.’
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5. That further a Miscellaneous Application was filed by the applicant with

respect to the non-compliance of the aforementioned judgement dt.
18.07.2023 and this Hon’ble Tribunal vide order dt. 27.11.2024 had

directed as under:

£€

......... 4. However, we propose to give further opportunity to respondents
by directing them to comply Tribunals' judgment dated 18.07.2023 and
submit compliance report within three weeks failing which respondents 2

»»

to 5 shall appear before Tribunal on the next date.......

. That in compliance of the aforementioned order dt. 27.11.2024, an

inspection of the site in question was carried out by the officials of UPPCB,
Ghaziabad on 17.12.2024 and a compliance report was filed on 21.12.2024
before this Hon’ble Tribunal.

Copy of the Compliance Report has been attached herewith as
ANNEXURE A-1.

. That the above captioned matter was last listed for hearing on 23.12.2024

and it was directed by the Hon’ble Tribunal as under:
“...3. Further compliance reports be filed by Municipal Corporation,
Ghaziabad and UPPCB on or before 31.01.2025.

4. List on 07.02.2025 for further consideration............ 7

. That in compliance of the abovementioned order dt. 23.12.2024 an

inspection of the site in question was carried out by the officials of UPPCB,
Ghaziabad on 22.01.2025. That pursuant to the same an inspection report
was prepared by the said officials.

Copy of the inspection report dt. 22.01.2025 has been attached herewith as
ANNEXURE A-2.
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9. That as per the said report the observations are as under:

L.

II.

III.

IV.

That the drain/nallah in question, identified as "Sahibabad Drain-1" in
the records of the Municipal Corporation, flows adjacent to the
boundary wall of M/s Nipun Suffron Valley Housing Society on its right
side. The said drain originates from a point near the 80 Feet Road in

Shahid Nagar and culminates in Vaishali, Ghaziabad.

That the said drain is tapped at Vaishali, Ghaziabad, through a sewage
treatment plant. However, instances of overflow were also noted.
Copies of the photographs of the said drain are annexed with the

inspection report.

That after the said drain passes by M/s Nipun Suffron Valley Housing
Society, there is an accumulation of municipal solid waste and
stagnation in the drain at that point, resulting in foul odour in the
vicinity. Additionally, bar screens for the collection and removal of
solid waste were found to be absent at regular intervals. It was further
noted that phyto-remediation had been installed and was operational
upstream of the society, however, the same cannot be considered as a
permanent solution to the issue.

Copies of the site photographs are annexed with the inspection report.

During inspection, it was found that no technical interventions/
provision (like installation of floating aerators/other measures in the
stretch of drain) is provided, where issue of foul smell is persistent,

which should be installed to curb foul smell.
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V.  That surface water samples were collected from the upstream and

downstream sections of the said drain adjacent to M/s Nipun Suffron
Valley Housing Society and were subsequently analyzed at the
Regional Laboratory of the Uttar Pradesh Pollution Control Board,
Ghaziabad.

Copy of the Laboratory Report of the said analysis is annexed
herewith as ANNEXURE A-3.

10. That with respect to the said inspection, it was concluded by the officials
of the UPPCB that the observations were found to be similar to the earlier

inspection conducted on dt. 17.12.2024.

11.That a letter dt. 30.01.2025 was issued by the Uttar Pradesh Pollution
Control Board to the Municipal Commissioner, Municipal Corporation,
Ghaziabad and the Executive Engineer, Construction Division (First),U.P.
Jal Nigam (Urban). That in the said letter the following directions are
issued under Section 5 of the Environment (Protection) Act, 1986:
* Floating Aerator and Bar Screen Installation:
A Floating Aerator and Bar Screen shall be installed in the said
drain and solid waste shall be removed at regular intervals to
ensure cleanliness. This will prevent overflow and foul odour in the
atmosphere.
* Complete Tapping of Sahibabad Drain-1:
That the said drain shall be fully tapped and directed to a Sewage
Treatment Plant (STP) for treatment. That under no circumstances
should there be overflow from the drain, which could lead to water
logging in the surrounding areas.

A Copy of the 30.01.2025 has been attached here with as

N ANNEXUREA-4.
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12.That in light of the above, the Deponent has ensured necessary compliance

in strict adherence to the directions issued by the Hon'ble Tribunal.

13.Hence the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

14.That I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

DEPONENT

VERIFICATION
Verified at (5] ’_')g 2lnlbad  on this _&+ day of February, 2025, that the

contents of the above affidavit from paragraphs 1 to 14 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT
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ANNEXURE A-1

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. NO.114/2024
- IN
0.A. NO. 550/2022
IN THE MATTER OF:
Pramod Kumar Agarwal ....Applicant(s)
Versus
State of Uttar Pradesh ' ....Respondent(s).

COMPLIANCE REPORT ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE ORDER
DATED 27.11.2024 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL. PRINCIPAL BENCH. NEW DELHI.

1, Vikas Mishra aged about 45 years, S/o G.S. Mishra posted as Regional Officer,

U.P. Pollution Control Board, Ghaziabad do hereby solemnly affirm and state as
under:-

1. That I, Vikas Mishra, the Deponent in the above captioned matter, am fully

conversant with the facts of the case and am competent and authorized to

swear-the present Affidavit.

PO

That the grievance of the applicant is non-maintenance of the Nalla'h}ﬁ'ea%

Shahid Nagar Metro Station, GT Road Sahibabad, Ghaziabad and ﬂoo)mg

/‘\i U O §
foul smell around the area causing nuisance. /
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G FEB 2025 ‘rfe"g‘“ff{/-f” Bé}’g‘e’

=D

PUBL |/

3. That Hon’ble Tribunal vide judgment dated 18.07. 2023 had»dlS_péYSéQ Ofthe’ ~

said matter and directed as follows- ,l ]...\ &
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“4.In view of reports submitted by State PCB and joint Committee

reportand in viewof contention raised by the learned Counsel for

the parties, we direct as follows:-

I Municipal Corporation and Jal Nigam is directed to
ensure that 100% of the said drain is tapped -at
terminal Sewage Treatment plants either. by direct
lifting to the dedicated plant or by interception and
diversion to under utilized plants.

ii. The Municipal Corporation, Ghaziabad shall
ensure that activities in up-stream region of M/s
Nipun Saffron Valley society are regulated as per
approved land use and regulate the flow as well as
quality of effluent entering into the drain as
recommended by the joint Committee report.

iii.  Strict action should be taken against littering into
the drains and bar screens be installed at regular
intervals for collection and removal of waste
finding its way into the drain.

iv.  Municipal Corporation should consider technical
interventions like installation of floating aerators in
the stretches of drain where issue of foul smell is
persistent despite other measures in place due to

stagnancy or other local factors in the drain.

4. That thereafter Miscellaneous Application has been filed by the applicant due
to non-compliance of judgment dated 18.07.2023 passed by this Hon’ble

. ey vl Ty
- X \, .
\ ;

£

- ‘\ —v'x_.':A 1,\" pite ' = ‘ ;‘I,‘“‘::.- !f-
2 1 DEC 2024 SN \ Py o0 W
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Tribunal in OA No-550/2022 in respect of non-submission of compliance
report.

5. That, this Hon’ble Tribunal in the Order dt. 27.11.2024 directed as follows:-

“..coe...4. However, we propose to give further opportunity to
respondents by directing them to comply Tribunals’ judgment dated
18.07.2023 and 8 submit compliance report within three weeks failing

which respondents 2 to 5 shall appear before Tribunal on the next

date......."

6. That in compliance of above order of Hon’ble Tribunal inspection of site in
question was carried out by officials from UPPCB, Ghaziabad on 17.12.2024.

That during the inspection of the site in question, it was observed by the

officials as under:

IR

IL

1L

That the said drain is tapped in Vaishali, Ghaziabad through a sewage

treatment plant, while over flow was also observed. The said drain is
not tapped completely.

That once the drain passes the M/s Nipun Suffron Valley housing
society, there is accumulation of municipal solid waste, stagnancy in
the drain at said point. Which leads to smell in the region.

That the bar screens were not found installed at regular intervals for
collection and removal of solid waste.

That phyto-remediation was found installed and operational near
upstream of society.

That no technical interventions/ provision (like installation of floating
aerators/other measures in the stretch of drain) is provided, where issue

of foul smell is persistent, which should be installeq to curb foul smell.

fi
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VI.  That during inspection surface water samples from drain were collected
" from upstream as well as downstream of M/s Nipun Suffron Valley

housing society and analysed in Regional Laboratory, U.P. Pollution
Control Board, Ghaziabad.

That the result of sampling are tabulated here under.

r ' 1 ' _ |
S Parameters . Up-stream | Down l
No. stream |
1 | pH 68 | 7 |
2 | Color Blackish Blackish |
3 Total Suspended Solids 300.0 3200 ‘
(mg/D) |
. . ]
4 Biological Oxygen 110.0 168.0
Demand (mg/I)
5 Chemical Oxygen Demand 286.0 3680 |
| (mg/D) ;
s | TotalColiform MPN/100m1 | 4350009 \ 2800000

3100000 2600000

MPN/100mi

The inspection report dt. 17.12.2024 is attached herewith as Annexure-
IQ

7 Fecal Coliform 5

L1

7. That, UPPCB Ghaziabad issued a letter to Municipal Commissioner,
Ghaziabad Nagar Nigam, as well as Executive Engineer, U.P. Jal Nigam
(Urban), Ghaziabad on 18.12.2024 instructing them to provide a compliance
report detailing the actions taken in accordance with the aforesaid directions.

8. That it is submitted that as'pér the observations by the UPPCB, no compliance
has been done in rel*af‘ dﬂ;‘w the directions issued by the Hon’ble Tribunal. It

h t‘the phyto-remediation has been mstalled at the
{ -.w :1 O [ J

l\h snama
2 1 DEC 2924 %““’ \ Y J Ll \”
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upstream of the society as a measure to address the issues at hand, however,
it cannot be regarded as a permanent solution. The copy of letter dt.

18.12.2024 is attached herewith as Annexure-I1.

9. That in response to the letter issued by the UPPCB to the Ghaziabad Nagar
Nigam dated 18.12.2024, the Nigam has submitted its compliance report to
the UPPCB dated 21.12.2024. The report outlines the updates regarding the
compliance status and specifies the timeline within which the directives of the
Tribunal will be fully implemented. The copy of the letter dated 21.12.2024
by the Ghaziabad Nagar Nigam is attached herewith as Annexure-IIL.

10.Hence, the present affidavit is being filed for kind consideration and perusal
of this Hon’ble Tribunal.

11.That I state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed there from.

| DEPONENT

W\ VERIFICATION:
Verified at Ghaziabad on this ... 3\... day of December, 2024 that the contents

of the above affidavit are true and correct to the best of my knowledge and belief

l‘ J

- \(Sharma)

(oml&m 1'16/&78
3\

2 1 DEC 202
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Inspection of site in compliance of Hon’ble National Green Tribunal,

Principal Bench, New Delhi Order dated 27.11.2024 passed in

Miscellaneous Application in Disposed of Cases No.114/2024 in O.A.
No-550/2022 Parmod Kumar Agarwal Versus State of Uttar Pradesh.

Background:-

The grievance of the applicant is non-maintenance of the Nallah
near Shahid Nagar Metro Station, GT Road Sahibabad, Ghaziabad and
flooding foul smell around the area causing nuisance and the present
matter was disposed of vide order dated 23.07.2023. Furthermore,
Miscellaneous Application has been filed by the applicant due to non-
compliance of judgment dated 18.07.2023 passed by this Hon’ble Tribunal
in OA No-550/2022 in respect of non-submission of compliance report and
Hon’ble Tribunal vide order dated 27.11.2024 has directed fgllowing:-

“........3. Compliance Report was required to be submitted within
six months and the period has expired in January 2024 but no report has
been submitted by respondents till date. This attitude and conduct on the
part of respondents is highly deprecable and cannot ‘be appreciated,
particularly, when non-compliance of Tribunal’s order is an offence under

Section 26 of NGT Act, 2010.

’

4. However, we propose to give further opportunity to respondents by

directing them to comply Tribunals’ judgment dated I 8.07.2023 and 8 2 1 DEC 2024

e, 4B
P .

-

submit compliance report within three weeks failingﬂfé ieHies

A Y

05 shall appear before Tribunal on the next date. j | \ |\ g * b A
/ RIEAR S R st

s\ List on 23.12.2024.” NN A .
e Ay

O A i b

. )y Nk TN Qeg.
mpliance:- T MOTTA

n compliance of aforesaid direction of the Hon’ble Tribu‘ne&,

inspection/survey of the said area was carried out on 17.12.2024 and

| observations are as follows:
"[‘ i‘:’Dl- The said drain/Nallahmarked as Sahibabad Drain-1 in the record of

4.-ma) Municipal Corporation passes near the boundary ball of M/s
A 413€/58

b\ r}d‘a“}) NipunSuffron Valley housing society on the right side. The said

A\

o V7/

hastdvad (0.2
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drain’s inception is from a point near 80 feet road in Shahid Nagar
and it culminates in Vaishali, Ghaziabad.

2- During inspection it was observed that the said drain is tapped in
Vaishali, Ghaziabad through a sewage treatment plant, while over
flow was also observed. The said drain is not tapped completely.

Photograph is given below:-

3- During inspection it was observed that once the drain passes the M/s

Nipun Suffron Valley housing society, there is accumulation of
municipal solid waste, stagnancy in the drain at said point. Which
leads to smell in the region. During inspection bar screens were not

found installed at regular intervals for collection and removal of solid

waste. Further phyto-remediation was found installed and operational

near upstream of society. Photograph is given below:-

S GG FER 2025
21 DEC 204 %“FTED

piSharma) V‘7
< (o nAff’\.\ 4 3el&c 7
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4- During inspection, it was found that no technical interventions/

provision (like installation of floating aerators/other measures in the

stretch of drain) is provided, where issue of foul smell is persistent,

which should be installed to curb foul smell.

5- During inspection surface water samples from drain were collected

from upstream as well as downstream of M/s NipunSuffron Valley

2 1 DEC 2024

Control Board,

housing society and analysed in Regional Laboratory, U.P. Pollution

EQKZ'7bad. Result of sampling are tabulated here

-

[ \[') Wk
S. A’#ﬂm eters Up-stream I Down
No. \ stream
1 H , ) 6.8 7.1
P 0 G FER 2025
2 Color Blackish Blackish
| S S— |
3 Total Suspended Solids 300.0 3200 |
(mg/l) |
4 Biological Oxygen 110.0

Sl

V-

168.0
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‘ Demand (W
: - \ Chemicc;IfOxygen Demand ‘ ———2;;6
1 (mg/I)
‘ 6 TotalColzform MPN/IOOmI 4300000
| , Fecal Coliform . 3100000 ‘
| MPN/100m1 |
l L— h

2800000

S—

2600000 k
]

Therefore the above compliance report is submitted before this

tribunal for kind consideration and further necessary action as the tribunal.

g%g o P dofs_
(Dhruv Dev Verma) (Kunwar Santosh Kumar)
Lab Assistant A.EE.
U.P. Pollution Control Board, U.P. Pollution Control Board,
Ghaziabad. Ghaziabad.

{ .} /
f k / 2 1 DEC 202
\ | \ '/*»"'," vy
K‘\ \/ '»\\ﬁ\i’&",“ﬁ)
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e &g Frataa—sodo w5 Rz &8, M
—_———— Regional Office, U.P. Pollution Control Board, Ghaziabad
:{:‘“" Website-, e-mail:roghaziabad@uppcb.in
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5. In view of reports submitted by State PCB and joint Committee report and in view of
contention raised by the learned Counsel for the parties, we direct as follows:-
I:  Municipal Corporation and Jal Nigam is directed to ensure that 100% of the soid drain
is tapped at terminal Sewage Treatment plants either by direct lifting to the dedicated
plant or by interception and diversion to under utilized plants.

Il The Municipal Corporation, Ghaziabad shall ensure that activities in up-stream region

of M/s Nipun Saffron Valley society are+ f §s‘per approved land use and regulate

P2

|
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the flow as well as quality of effluent ent

glinto the drain as recommended by the
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joint Committee report. (55‘-‘:/35% /11-4 2e/58
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at regular intervals for collectg’og_gq@ (_e_m'oval of waste finding its way into the drain.
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IV.  Municipal Corporation should consider technical interventions like installation of
floating aerators in the stretches of drain where issue of foul smell is persistent despite

other measures in place due to stagnancy or other local factors in the drain.

6. Respondents are directed to comply with the above directions within a time from say
within six_months and after compliance, submit the report to the Registrar General of this
Tribunal.. ’

3. Compliance Report was required to be submitted within six months and the period
has expired in January 2024 but no report has been submitted by respondents till date. This
attitude and conduct on the part of respondents is highly ‘dehrecable and cannot be
appreciated, particularly, when non-compliance of Tribunal’s order is an offence under Section
26 of NGT Act, 2010.

4. However, we propose to give further opportunity to respondents by directing themto
comply Tribunals’ judgment dated 18.07.2023 and 8 submit compliance report within three

weeks failing which respondents 2 to 5 shall appear before Tribunal on the next date.

6 TR AR # 5 w0 wsha sRa aftreeer g wiRa sy @ B9 A
THa PRI B JUEHA ATEN A TH FETAT BN JGTT IR B B W, s
fr weffa yovor R qER AW Aaas HRITE B W WD | TP A G
o fafdy R 23.12.2024 From 2

WD, SUITATT |
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Regional Office, U.P. Pollution Control Board, Ghaziabad
3 _& g’f! Website-, e-mail:roghaziabad@uppcb.in

wﬁm AR/ DL GTLET/ 2024 LB L0 :m
N ﬂm‘{"f/mo@ovhoé\o
N

1. TR AGHR A, TR Frm, M)

2. ARl arfivara, ﬁwiwm(um) Fowo T Frm (rrdi), -9, Ao~1,
IROBN0H0, IR, TRMAMETE~201001

fre: w0 st wRa aiftvewr, < R A R Miscellaneous Application in
Disposed of Cases No. 114/2024 in OA No. 550/2022 VA< _FAR_ATATA

-amiéeeﬁmno‘hoamﬂmﬁammmnmmﬁmm
TR,

wmmmmsﬁamﬂimam
Miscellaneous Application in Disposed of Cases No. 114/2024 in OA No. 550/2022
VAR FAR IS T R sifw goo 7 3w 3w omdwr Reiw 27.11.2024
T HEH TRV TR W T T (GrEmiy Horm) | @ wRew & 75 afereal
N VAT AR IS F TER TR A W, oo I WRATE, MR
W WRE N D A W O T B wwr @ PR @ weeT )
aifuser o AfRrERT & e AR W R of vl wwwe W afrERer g
wiRe s f&AiF 18.07.2023 T IrgueR YARTE FA W ¥ Miscellaneous
Application TiRae w1 T #1 W ¥ Mo ARFRT gRT wRA AW Rt
27.41.2024 B gHTa 3w Freaa 8-
5. In viewr of reports submitted by State PCB and joint Committee report and in view of
cantenﬂon rolsed by the fearned Counsel for the portles, we direct as follows:-

3%\

I, Municipal Corporation and Jal ngam Is directed to ensure that 100% of the solid drain
Is topped at terminol Sewage Treatment plants either by direct lifting to the dedicated
plant or by Interception and diversion to under utllized plants. )
I The Municipal Corporation, Ghazlabod shall ensure thot activitles In up-stream reglon /
of M/s Nipun Soffron Valley soclety are regulated as per approved land use and regulate, /

the flow as well os quallty of cffluent entering into. the draln as recommended by the
Joint Committee report. !

Il Strict actlon should be taken against ittering Into the dralns and bar screens be Installed

ot regulor Intervols for collectlon ond removol of waste finding Its way into the drain.
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O /q IV.  Municipol Corporation should consider technical Interventions like installation of
floating aerotors in the stretches of drain where Issue of foul smell is persistent despite
other measures In place due to stagnoncy or other local factors In the drain.

6. Respondents are directed to comply with the above directions within a time from say
within six months ond after complionce, submit the report to the Registrar Genero! of this
Tribunol. ‘

3. Compliance Report was required to be submitted within six months and the period
has expired In Jonuory 2024 but no report has been submitted by respondents tiil dote. This
attitude ond conduct on the part of respondents Is highly deprecable and cannot be
oppreciated, particularly, when non-compliance of Tribunal’s order is an offence under Section
26 of NGT Act, 2010,

' 4. However, we propose to give further opportunity to respondents by directing them to
comply Tribunols’ judgment dated 18.07.2023 and 8 submit compliance report within three
weeks failing which respondents 2 to 5 shall oppear before Tribunal on-the net date.
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Ref. VATW / 20 An IS0 9001 Company
: 24-25 / PKG-8 / GZB
te D/GNN /497 VA TECH WABAG LIMITED
Dt: 18 December 2024 / braject Office:
56 MLD, STP, Shakti khand-4,
To, indirapuram, Ghaziabad,
General Manager (Jalk U.P, - 201014 India
al), : .
Ghaziabad Nagar Niga}yz, Web: www.wabag.corm
Ghaziabad. -

Subject: Update - 1400 mm Dia Trunk Sewer Pipeline Laying Work at Brij Vihar
C.B. No : 09/SGRCA/2017-18 (OM&M) Contract Package-8, Zone-Ghaziabad dated 15.11.2019.

Dear Sir,

We are pleased to inform you that the 1400 mm diameter trunk sewer line laying work is
underway in Brij Vihar, Vasundhara Zone, Under the Major Replacement Fund.

Key Project Details:

Project Scope: Laying of 1400 mm diameter trunk sewer line
Start Date: 01* October 2024
Expected Completion Date: 15" January 2025
" Flow: Approximately 20 MLD flow will be increased upon completion of the work,

This work is being executed under the Major Replacement Fund of the One City One Operator
‘program and is expected to-be completed by 15t January 2025.

Please note this update for your records and necessary action.

Yours Faithfully,
For VA Tech Wabag Ltd. P ,
P r"""" . T o .
A5 X SRS AT,‘(F fED
.';f -y l/.\ ! " (\/ \t\ ‘t.‘: ¢
LRI ol s
Sunil Kumar Singh Loy W Pt ‘:z%g'f ﬂ:x) USL‘PC
(Project Manager, Ghaziabad Zone, Package-8) o Ghaziaoad (%)

i i Copyto:
{ 1.. The Municipal Comissioner, Ghaziabad Nagar Nigam. DEC 2024
2. The Chief Engineer (GZB Zone), U.P. Jal Nigam (urban), Ghaziabad. 21 D8
\ \ 3, Superintending Engineer, Construction Circle, U.P. Jal Nigam (urban), Ghaziabad.
\ \
Sustainable solutions, for a better life

: VATECHWABAGLYD, ! . - .
. WA BAG ~WABAG HOUSE" ) Rl ED ;:( :491-44-3923 2323 Reglonal Offices:
(Cal No. 7, 200 Fest Radial Rond | T~ g Noida
Sunnambu Kolathur, 1 Web  :wabag@wabag.in Kolkata
Chennal — 600 117, India W) (. Pune
o s Nl ynGitha)
3arqY [y 3e/a8
Aal Nl s -
oYY TUTRY 66 FER 2025
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ANNEXURE A-2

Inspection of site in compliance of Hon’ble National Green Tribunal,
Principal Bench, New Delhi Order dated 23.12.2024 passed in

Miscellaneous Application in Disposed of Cases No.114/2024 in O.A.
No-550/2022 Parmod Kumar Agarwal Versus State of Uttar Pradesh.

Background:-

The grievance of the applicant is non-maintenance of the Nallah
near Shahid Nagar Metro Station, GT Road Sahibabad, Ghaziabad and
flooding foul smell around the area causing nuisance and the present
matter was disposed of vide order dated 23.07.2023. Furthermore,
Miscellaneous Application has been filed by the applicant due to non-
compliance of judgment dated 18.07.2023 passed by this Hon’ble Tribunal
in OA No0-550/2022 in respect of non-submission of compliance report and
Hon’ble Tribunal vide order dated 27.11.2024 has directed following:-

“........3. Compliance Report was required to be submitted within
six months and the period has expired in January 2024 but no report has
been submitted by respondents till date. This attitude and conduct on the
part of respondents is highly deprecable and cannot be appreciated,
particularly, when non-compliance of Tribunal’s order is an offence under
Section 26 of NGT Act, 2010.

4. However, we propose to give further opportunity to respondents by
directing them to comply Tribunals’ judgment dated 18.07.2023 and 8
submit compliance report within three weeks failing which respondents 2
to 5 shall appear before Tribunal on the next date.

5. Liston 23.12.2024.”

In compliance of aforesaid direction of the Hon’ble Tribunal dated
27.11.2024 compliance report on behalf of Uttar Pradesh Pollution Control
Board had been filed vide dated 21.12.2024 before Hon’ble Tribunal.

' Further Hon’ble Tribunal vide order dated 23.12.2024 has directed

following:-
“ivieenn3. Further compliance reports be filed by Municipal
Corporation, Ghaziabad and UPPCB on or before 31.01.2025. ¢ﬁ :

4. List on 07.02.2025 for further consideration... ............" \// /
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Compliance:-

In compliance of aforesaid direction of the Hon’ble Tribunal dated
23.12.2024, latest inspection/survey of the said area was carried out on
22.01.2025 and observations are as follows:-

1- The said drain/Nallah marked as Sahibabad Drain-1 in the record of
Municipal Corporation passes near the boundary ball of M/s Nipun
Suffron Valley housing society on the right side. The said drain’s
inception is from a point near 80 feet road in Shahid Nagar and it
culminates in Vaishali, Ghaziabad.

2- During inspection it was observed that the said drain is tapped in
Vaishali, Ghaziabad through a sewage treatment plant, while over

flow was also observed. The said drain is not tapped completely.

Photograph is given below:-

- T -
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3- During inspection it was observed that once the drain passes the M/s
Nipun Suffron Valley housing society, there is accumulation of
municipal solid waste, stagnancy in the drain at said point. Which
leads to smell in the region. During inspection bar screens were not
found installed at regular intervals for collection and removal of solid

waste. Further phyto-remediation was found installed and operational

near upstream of society. Photograph is given below:-

o Snarma)
113€/58



o —

R
e

4- During inspection, it was found that no technical interventions/

provision (like installation of floating aerators/other measures in the

stretch of drain) is provided, where issue of foul smell is persistent,

which should be installed to curb foul smell.

5- During inspection surface water samples from drain were collected

from upstream as well as downstream of M/s NipunSuffron Valley

housing society and analysed in Regional Laboratory, U.P. Pollution

Control Board, Ghaziabad. Result of sampling are tabulated here

under.
S Parameters Up-stream Down-
No. stream
prH 6.8 7.48
2 Color Blackish Blackish
3 Total Suspended Solids 300.0 2940
(mg/l)
4 Biological Oxygen 116.0 158.0
Demand (mg/I)
5 Chemical Oxygen Demand 280.0 350.0
(mg/1)
6 TotalColiform MPN/100m1 4700000 3300000
7 | Fecal Coliform 3300000} 7|1/ 5/ 2600000
MPN/100m1 0 G FEB 2025 ;‘\ \ { ’
R «3&15\6
QALY |opBllv
?‘:‘gmgfz‘*‘ 2%
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6- It is also pertinent to mention that during latest inspection status of
said drain was found as earlier inspection conducted on dated
17.12.2024.

Therefore the above compliance report is submitted before this
tribunal for kind consideration and further necessary action as the tribunal.

W)

L2

(Dhruv Dev Verma) (Navneet Kunfar/ Pandey)
Lab Assistant A.E.E.
U.P. Pollution Control Board, U.P. Pollution Control Board,
Ghaziabad. Ghaziabad.
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ANNEXURE A-3

Regional Office
U.P Pollution Control Board
Ghaziabad

Analysis Report of Sahibabad Drain Sample

Collected by: Naveet Kumar Pandey (A.E.E), Dhruv Dev Verma (L.A)
Date of Collection: 22.01.2025

Colour | B.0.D | C.0.D i TSS Total Fecal |
mg/L mg/L mg/L coliform | coliform

' MPN/100m MPN

1 /100ml

3300000

' S.No Sampling pH
point

1 Sahibabad Drain | 6.90 Blackish

116.0 280.0 264.0 4700000
Upstream

2. | Sahibabad Drain | 7.48 | Blackish | 158.0 | 3500 | 294.0
Downstream

L | |

—d

3300000 | 2600000

i
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ANNEXURE A-4

=, B IR U gguT Ao Gk
«-‘am UTTAR PRADESH POLLUTION CONTROL BOARD
Rcf)7 /\B/ /C-1/T1N2).—180 / 3oto—s50 / 2022 / Fied 2 / 2024 Datc-;«z‘f / / 4
Yr‘sﬁ” il
JAa1 4,
(1) TR T, )  aframd sfven,
TR ow0" o P (aed),
mirEe | mfywarg|

favm: w0 wsM eRa afwwer o Red) ¥ fare M.A. No.-114/2024 IN 0.A. No. 550/2022
Pramod Kumar Agarwal Vs State of Uttar Pradesh ¥ WIRG IR & IF[arer ¥ T Sl
e @ Ifaw Prarer @ yafarer (deeon) sifafem, 1986 ummmmam—sa% argfj

Ay

i R M.A. No.-114/2024 IN O.A. No. 550/20?2;‘?.
[ AR 18.07.2023 T W TE T, RS 3@1 arﬂ:;:

o 1n view of l’ePOrts submitted by State PCB and joint Committee report and in view of contentaon ra :sed bv thP ;o
“ learned Counsel for the parties, we direct as follows:-
i Municipal Corporation and Jal Nigam is directed to ensure that 100% of the sald drain is tapped at i
terminal Sewage Treatment plants either by direct lifting to the dedicated plant or by mterceptuon 2
and diversion to under utilized plants. . ey
il The Municipal Corporation, Ghaziabad shall ensure that activities in up-stream region of M/s anun A
' Saffron Valley society are.regulated as per approved land use and regulate the flow as well as quahty ;'_: ‘
of effluent entering into the drain as recommended by the joint Committee report. 7 : i
jii. Strict action should be taken against littering into the drains and bar screens be mstal!ed at regu!ar
intervals for collection and removal of waste finding its way into the drain. .
iv. Municipal Corporation should consider technical interventions like installation of floating aerators in
the stretches of drain where issue of foul smell is persistent despite other measures in place due to
_stagnancy or other local factors in the draifi........ .

i w0 T eRa s, ¥ R ¥ farei MAA. No.-114/2024 IN O.A. No. 55072022

PramodenarAgarwaleStateofUttarPradeshﬁfaws231zm24$urﬁﬂm$5mmﬁm%»

...3." Further compliance reports be filed by Municipal Corporation, Ghaziabad and UPPCB on or before

. 31.01.2025.

4 List on07.02.2025 for further consideration.”
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